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ard..M.?. allowed. Counter afftdavt 
mentioned therein will be relevant b r this Case 

a10 • }ard in part, Lust for further hearing on 

2962.92(AN). 

23.2.92 
	

(counselas above) 

We have heafd the arguments of the learne 
counsel for both t he partes, In the interest Of 
justice and considering that a vital çuestion in 
all these cases are tnvolved we have arnitted all t 

plcations and condone the delay if there has beel 
in - any one of them. In certain cases we are told t IJ  
representations are not beefl filed Càrsderiüg tb the 
issie s involved are identical we need not delay thi 
matters Inthis applicatiän by going tbrouh the 
formality oE re4tirng applicants to file a repre 
séntationespeciallywhen identical, applications ar 
pen3ing before Us. 

Accordingly the objection regarding non 
submission of reresntation is also erruled. 
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